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IN THE CENTRAL ADMINISTFATIVE TR IBJMAL, JAIPUR BrNIH, JAIVIR, \

0.A, Ne.R57/33 Db, of oriers: 2,2,1995
Sunil Methar : Agplicant
Vs,
UJniern ef Indis & Ors, 3 Feanerdents
Mr.R.N.Mithur. : Counsel for asglicent
Mr,S .5 Hasen ! Counsel for reswerdlents

CORAM:
Hor'ble Mr.Genél Irishre, Member{Juil,)
Hen'hle Mr,C,P.Sharme, Member (3dm.)

F’ZF‘ HON' BLL MR, GOPAL FRISHIA, MEMIZR{JUDL.).

Applizént Sunil Méthur In this spelicacjen umiay Tec, 19
of the Adninisztreative Triluarels Actk, 1935, has claimed the fe-

llewing reliefs:

»

«) directien may he izsued th
tlon TRy e 71d hed @rd Fe
er.ly these mpnleyees shell
rendered 120 days cer

t the schene &f regaldyisd-
silde which srevides theat
EgdliLi" 1 whae héve
yae

k) Airectien miy he issied thit service eof the dgnlicent
ghell he yemldrised &nd he 2hell 1w tredhbed &3 3@ wer-
ménent emoloyes of the reszenlents,

o) the rescendanis be directed teo sreoviie reaguléer werk ef
Fleer Assistant te the @nplicent erd the resvenlents mey
fuarther %we Adiracted thet tha emplicent shell ke reguléa-~
rised againgt the vazanzy whichh is existed in the Flaer
Jnit éfter abserbirng the selected ciéplidétes and the
Porsans wheo erea capier in —omrerisen te the dépwlicant,

«ny frosh
s igning
rzhen,

d) the recscendents mey be directed net to engage
) Persen in preference kLe the iprlic-nt while &
ver¥ in the Fleer mit &t Tsiour Fandrs Doerd

k"

&
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e) the ressendents sheald e dirccted nat te reguldriced
cservices of &ny empleoyes in the unit in which he hdés
net werked

'—J

clyziﬂ reho the -
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£ the resverdents may e re Sia
schame ¢f reg dldilqﬁtiOP Vh Set en the facp that
the casgdl hrulut from er= tegory snell e considered
feor reciuldrizdtien enly in théi edr:iculdr cétegery,

) any ethey a-ure-ridte erilezr or dir
Privurdel mey cerziler just end or
cums ke noes of thF cise ey Findly
of the ap-licant.

ctien which the Hun'ule
2r in the ez s cui :ir

oI

. We have hedrd the ledyped ceinsel feor the pdrtizs 3pnd héve

gene threigh the reocerds of the cdse cdrcfully

3 The apelicant's 2ldinm 7fer regilérization is bdied eon the

areind that he his werled far 120 ddys 3t the Jeioar Ferdre ef
(waeﬁ Deerddrshan ani £ill dite his serviemes hive nobt kser regilarised
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nts heve framed ¢ policy of reguldrisetien iszued

N\

and the resnsnd

i

o 9,6.227 by which these cersons whe hed bean engeged en ceaanl
dzis after 31,12.1991 ware Azbérrad from oeing ceczidersd fer
regilariseticen, The aponlicept h&s chillenged thae véelidity «f the
reguldriz@tien @chame referrad o sbave., However, the red3ocendents
wide O M Ny Z{3),06-2.1 detad 17.3.15%% heve fermalited énsther
Scheme feor regalirisdtien »f cegys] Artisks in the Dgerdarshan,
The ledrned ceunsel Tor the: resnendents daving the ceurse ef drgu-
meh_s haz stdataed £h2AL the =23e o tha igﬁliﬁﬂnt feor regularisatisn
scheme ., The apalichint wes initizlly engiged on cesuml bésiz for

aerforming the worl of Flaasr Azs:
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in the mevth of Dec, 1267, Aftar his amatnelment for cthe pest
af Flgor fssizsktent @ zhart kreaining of 7 Asy3s was imgertcd te

. nal ) E )
hlm,th~ méftay he Wwes givern shert tarm @osignment Sevarkl times,
The lzarpad counsel faor the rascandents hed @greod thit the dpo-
lindnt'es ise for regularizdtion shadll he carnsidered in tern® of
the Zchame A3zzd 17,3.19%1, & cony of wvhich hIg bosn Submittzsd by

ar the reswardents apd che sapnz hig Lezan

4. In view of whit his heer Skated Breve, Wi dirsct the res-

en artizt in ternd «f the scheme Adted 17,3.94, raferred b €hove.
I =252 the &opliciEnh }éulﬁ it for regularisdtisen, svtafzreuce mly

¥

vz glven for @pgainting him &g

senieority, This evercize sh9ll e completed kv the rezwpndants
within 8 poried of 4 monthe fven the d3te ef the reczipt of & cony
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of [=cerdingly with ne order é@s bt

(Bwgal Frizhne)
Hember (J) .




